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Natiollal Educatloaal Fisumce 
CorpondeD 

til. Shri Bhagwat Jha Azad : Will 
the Minister of Education be pleased 
to ltate: 

(a) whether it is a fact that an ap-
proach has been made by the Delbi Edu-
cational and Industrial Co-operative 
Society to Government for starting a 
National Educational Finance Corporation; 
and 

(b) if so, the nature of the proposal? 

The Deputy MiDister of Education 
(Dr. K. L Shrimali): (a) No, Sir. 

(b) Does not arise. 

Dlepl Entry into IIldia 

tl2. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Starred 
~s~~~e:No. 75 on the 18th July, 1956 

. (a) the n~ber of cases, if any, of 
ille~ entry mto India of persons WIthout 
valid travel documents detected on the 
Indo-Pakistan border during the period 
from the ISt of February till tlte end of 
June, 1956; 

(b) the- -number of persons convict-
ed; and 

(c) the number of persons who have 
refused to go back to Pakistan after the 
eltpiry Of their terms of impriSOIlment? 

The MJDister in the Ministry of 
BomDurine ABaira .(Shrl o.tar): (a) to (c). 

g the penod from ISt February till 
the end of June, 1956, 5,632 persons were 
found to have entered India (excluding 
Raiasthan) illegally from Pakistan without 
valid travel dOcUments; of whom 4,605 
have been ",!"victed and 91 ~sed to go 
back to Pakistan after the -expiry of their 
terms of imprisonment. 

The information relating to Rajasthan 
will be laid on the Table of the House as 
aeon as it is received from the State Govern-
ment. 

Corruption 

_ ~3. Sbri D. C. Sharma: Will the 
Minister of Home Affairs be plea led 
to ltate : 

. <a) the number of employees dealt 
WIth departmentally for COJrupt prac-
tices, -~ 1955.,6, Ministry and depart_ 
mmt-Wlle; and 

. (b) the IlAture of punishments meted 
out to t~? 

The Minister in _ the Ministry of 
Home A1l'aln (Shri Datar): (8) and (b). 
The information required is being col1ectell 
and will be laid on the Table of the House. 

Smuggling on Goa Border 

(Shri D. C. Sharma: 
98+ {Sardar Iqbal SiDgh: 

l Sardar Akarpuri: 

Will the Minister of FiDaDce be 
pleased to state: 

(a) the value and description of con-
traband goods seized by customs authorities 
on Goa border since the 1St July, 1956; 

(b) how these IJlOds bave been dis-
posed of; 

(c) the value of goods still lying iA 
godowns; 

Cd) the value of the goods since dis.-
posed of; 

Ce) the number of persons fouod 
involved in the smuggling during the 
above period; 

(f) the action taken against them; 
and 

(g)- the further steps taken or pro-
posed to be taken to check smugglinc 
on the Goa border ? 

The MJDister of FiDaDce IUld Iron 
IUld Steel (Shrl T. T. Jtrishnamacharl): 
Ca) Contraband goods COJnprising of Indian 
currency, tobacco, shaving blades, coconuts, 
bete1nuts, liquor, sationery articles, cloth, 
live stock, tea, leather and other miscel-
laneous articles valued at Rs. 88,648 were 
seized on the Goa border from 1st July 
to 31st October, 1956. 

(b) The confiscated goods have been 
either released to the parties on payment of 
redemption tines or disposed of throu~h 
public auction when not redeemed by the 
-owners. Confiscated gold and silver are 
however, sent to the Government Mint. 
There are also some other articles which 
are not allowed to be redeemed having been 
confiscated outright. 

(c) Goods valued at Rs. 79,688/- are 
still lying in customs custody. 

Cd) Goods valued at Rs. 8,960/- have 
since been disposed of. 

Ce) The number of persons fouod involv-
ed in smuggling during the period is 296 . 

(f) Suitable penalties on the ~ 
and confiecation of the smugJcd artidea 
haft been already adjudpd in certain IUS 
by competent officaa of Custom&. Ia 
some other CII8CI departmental ~ 
loan IMa. initiated under the Cuotoms Law 




